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FROM No. 4 
(SEE RULE 42 

CENTRAL ADMINISTRAT'IVE TRIBUNAL 
GU~IAHATI BE~ Gi: 

ORDER SHEET 

Orig,,in ~~ ! ~,Ppiecation No: 	 1r)r) 

Misei,' Petition No :  

C~)ntempt Petition Nc) :  
Review,,I -Wpiecation Nc) ~ 

.,Applecants: 	AA cA 	~A  e w wk 	~.k  
Re r/j,  nd arit s :  

Aivacate for the Appiecants:_ 

I k 	tate for the Respond ants~ 

C, V-1  0 

s 1 ~ U I Gne Hegj.s -Fry1_ .  Dat?,, 	
T T7 e 

26.9-2003 Heard Mr.M.Chanda, learned counsel 
fo ~ jjj 	 for the applicant,.. 

C0 

Issue notice on the respondents to C ~ 	 1 
filed 

	

0 	 show cause as to why thd application shall] (0,4 
,W., 	 not be admitted, returnably by threw week& 

List the case on 28.10.2003 before 

Division Bench alongwith O.A.215 of 2003 
for admission. 

4 

Member 	 vice-Chairman 
bb This is a IIDivision Bench 

128.10-2003 ~ 	 Heard Mr-M-Chanda, learned counsel matter as ~ l~ stated by learl 
for the applicant. ned couns6l1for the app- 

The application is admitted, call for licant Mr.'M*!'Chanda. off e 
the record. List the case on 28*11.2003 for 

to act accordingly. 
order. 

Pendemcy of this application shall. 

By order 	
not deter the respondents from considering ~ 

i the case of the applicantfor repatriation - :! 

to the parent department. 
Z~ [cfl o3p 

ul, 

Member 	 Vice-Chairman' 
bb 
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18,12.2003 	Heard Mr. M. Chanda, learned 
counsel for the applicant. 

List on 28.1.2,004 for orders". 

'Member (A) 
mb,  

	

2042.2004 	'Heard Mr-M.Chanda, learned coun- 
sel for the Vplicant and also Mr.B.0 
Pathak*  learned Addl.C.G.S.C. for the 
respondents 

List the case on 9.3,2004 for 
hearing. 

in the meanwhile. tespondents 
may go through the Office Memorandum 
No.2/29/9"1-Eatt.(Pay 11). dated 
5.1.1094 issued by the D*0*P*T* #  

'which is on the subject "Deputation 
within'Indial andthen decide on the 
O*A* 

Copy of the order may be served 
upon thO learned Addl.C.O.S.c. for 
the respondents* 

)CY1,; ~~e~r 
bb 

9 *`3. 2 004 	Heard learned counsel for the 
parties,~~ 

The application is disposed of 

for the re.a.sons recorded in separate 
4. 	KT^ rty-A:ft" ~ e +e% -e%c+c ~ ! 

Member (A) 

bb 

11A.4 	 de~ /,J~7 - A 

Air 
k^ C ,F rc, 

e( 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BUNCH 

9, 221 & 22.2 of 2003. 
cation Nos..215.. 	21 

Ori4i'nal .Appli 

f March, 2004. 
D  te,of Order 

	

	This,.the..,9th Day 0 
a 

DMTNISTRATIVE tIUMBER. 
RI 	 A 

THE HONIBLE SH 

O.A.215/20 03 : 

J.-1Sri_D1*liP T<umar Bora.b.. 
Slo Late Bogiram Borclh 	 Appl iCant- 

'a aoh (Assam) 
P.O: Dagaon, Dist: Na g 

J., -The UniC)n of India 
Through-the Secretary,.Deptt. Of Posts. Govt.of India 

Ministry of communication,.Dak Bhawan 
Sansad Marg, New Delhi 	110 001 - 

The Director General (Est.t-Y. 
India; Dak'BhawAn.  Deptt. Of-  Posts, 	

lhi - : 110 0.01 -' Sansad'Marg, New De 

The Secretary, T)eptt.-'Of Te'lecommunicati . 
ons 

New Delhi-110 001 - 

The Chief Post Master General 003. 9.E.Postal Circle, Shilio .  

Th e Chief Engineer . (Civil) 
pep:tt.. p f post s , south East Zone 

Bangalore. 

.6. 	e Superintendent E,ngine6r 	I 
Bhaban Postal Civil Circle..,:,Y094YO9 

6.`R.~A;venue, xolkata - 70,0.'012. 

ive EngiT~eer- 

	

7. the Uxecut 	 d 

	

vi.1 Divis.1On,.".A-,N.COmpoun 	 ts. Postal. Ci 	 'Reqponaen 
shillo'ng-793 001. 

0. 
 A.21§LZO03: 

'Sri S.anjib Kr.Maitr 
' 
a 

~ /o: Byomkesh Maitta 
,Otanagar 

.
0/o Qtr.No.248(A),-West.r 	 amrup (4ssam). 
p.O: Maligaon, Guwahati-113., Dis I  t: K 	o 	Applicant.  

Versus 

The Union of -India 	T,)eptt. , of posts, Govt-Of India 
:Through the Secretary" 
~ Minj.6try of communication, Dak Bhawan 

Sansad Marg, New Delhi 	11 0 001 - 

t. j*jUstt.) 
2 .,The Director Gene a :.. 

Dak Bhaban 
.-Deptt. of Posts, India, 

Sansad Marg, New Delhi'- 1 10 001 - 
'7f 

Te lecommunication. 
3 -.The Secretary, T) 	 of 

	

Delhi 	11 0  

4- t*`­,The; Chief post Ma,ster ,0G.ener_Al 
aha -0 Assam Circle, GUW 

contd./2 
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5.'The Chief Engineer, (Civil) 
Deptt. of Posts, South . East Zone, Bangalore. 

The Superintendent Engineer (Civil) 
Postal Civil Circle, Yogayog,Bhaban, 36 
C.R.Avenue, Kolkata - 700 012. 

The Executive Engineer- 
Postal Civil Division, -lst Floor Amnity Block 
Guwahati-l. 	 Respondents. 

O.A.219/2003: 

1. Sri Harmohan Das 
S/o Late Kaliram Das 
R/o: Noonmati, P.O:-No6nmati 
Dist: Kamrup, Assam.. 

Versus 

1'..',-The Union of India' 
.Through the Secretary.,f

~ D
:eptt.jof Posts 

Govt.of India, Plin 
I 
istry~ ..of.Communication 

"D.ak Bhaban, Sansad ~.Marg,-j.-,-New -Delhi-llonol. 

.2.  The Director General (E'stt. 
Deptt. of Posts, I ~'dia -Dak Bhaban 
SAnsad Marg, New Deihi-ilOOO' 

3. The Secretary, Dep,tt,..' ;6f : . !Telecommunication 
New Delhi-110001. 

4. . The Chief Post Master General 
Assam Circle, Meghd'oot Bhaban, Guwahati. 	'Respondents. 

O.A.221/2003: 

1. Md.Newajuddin Laskar 
R/o: Vill: Dhanipur, P ;.P:: Sonaimukh 
,Dist: Cachar, Assam,. 	 . . . . Applicant. 

-  Versus 

1. The Union of India, 
Thr 

' 
ough the Secret,c~,iry, D.eppt-of Posts, Govt.of India 

Ministr of Communi ~ ti' y 	 - ,ca on, Dak Bhaban 
Sansad Marg, New Delhi, 110 001.. 

2.. TheDirector Ge.ner0`l.(Estt.) 
Deptt.of Posts, Ind ,,ia ~.. Dlak Bh.,awan 
Sansad Marg, New Ddlhi, ~-'110 O~ 01. 

The Secretary, Deptt. qf..,Comm unication 
New Delhi - 110 001" 

The 'Chief Post Master Ge neral ,  
Assam Circle,.Guwahati. 

The Chief Engineer'(Civil) 
Deptt. of Posts, South Past Zone, Bangalore. 

The Superintendent Engineer(Civil) 
Postal Civil Circle, Yogayog Bhaban, 36 
C.R.Avenue, Kolkata - 700 012. 

. . . Contd./3 

. . Applicant. 

11* 

M 
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7. The ExecVtjve En , gineer 
Postal Civil D y1sion,.Js.t Floor Amnity Block 
Guwahati-l. . . . Respondents. 

O.A..'222/2003: 

1. Md.Anwar Hussain 
Slo Late Abdul Aziz 
R/o Vill: Helcha, P.O: Naligaon 
Dist: Barpeta, Assam. 

Versus 

. . . . Applicant. 

1. The Union of India.,,- 
Through the Secretary,.Deptt.of Posts 
Govt of India, Ministry ~ ,Ipff .Communication 
Dak 5haban, Sansad Marg,-,:,: 
New belhi-110001. 

21.1 The Director General (Egtt.) 
De.ptt.of Posts, India. Dak Bhawan 
Sansad Marg, New Delhi -,110 00le 

The Secretary,Department of Telecommunication, 
New Delhi - 110 001. 

The Chief Post Master General, 
Assam Circle, Guwahati. 

The Chief Engineer (Civil), 
Dept. of Posts, South East Zone, Bangalore. 

The Superintendent Engineer (Civil), Postal Civil - 
Circle, Yogayog Bhaban,"36, C.R. Avenue, 
Kolkata - 700 01 2 

The Executive Engineer,, 
Postal Civil Division, 
lst Floor Amnity Block, 
Guwahati - 1. . . . Respondents. 

By Advocates Mr. M. Chanda Mrs. S. Seal, Ms. 9. Seal in all 
the ~ 0,,A - s,~ f or the apptiqantz 

Mr. . B.C. Patha 	Addl., ~~ , C 
	 1 1,  n O.A. N6.215/2.003 for the e~ t'C 

Respo.ndents an~ Mr. A,.' ,, ,~ D , -Roy, Sr. C.G.S.C. in O.A.. Nos. 
218/2003,219/2003, 221/2003 1 and 222/2003. 

R  D E  R 

K.V. PRAHLADAN, MEMBER (AdMn.) 

As'the facts - and -law'invol-ved in t ~ese case's are 

si 1r;'they are taken up t-ogether-fo,r disposa-l ~ 

have heard, ~ Mr. M.Chanda, learned counsel for 

the applicants in all the O.A.s, Mr.B.C.Pathak, learned Addl. 

C.G.'S.C. 'for the respondents in O.A.2.15/2003 as well as p 

Mr.A -.Deb Roy, learned Sr.C..G.S 
I 
 C. for the respondents in O.A. 

Nos.2.18",  219, 221 & 222- of 2003 at length. 

Consideri:ng the facts and circumstances of these 
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triate the applicants 
cases, 1. direct the respondents to repa 

to their parent departments within one month from the receipt 

of this order. All arrears, of salaries as per T.D.A. . scale 

w.'e.f. 1.10.2000 and other allowances sball be paid to the 

applicants by B.S.N.L. wi--thin ~ 
I., 
a i. i ~pe-r-lod' - o f - six months f rot 

I 
 n 

rder and debit is to be raised against 
the receipt of this 0 

t of posts., Government of Tndia; the Departmen 

With this, the applications are disposed of. NO 

order as to Costs- 

Sd/MEMBF-R(ADm) 



IN THE ADMINISTRATIVE TRIBUNAL 

G  UHATI BENCH: GUWAHATI i 'v 	 A 

plication under S tion  19 of the Central (An ap 	 ec 

1985) Administrative Tribunal Act, 

014ri ba -,tj SoAch 

ORIGINAL APPLICATION NO. :,)2-2,2003 

Md. Anwar Hussain ............... 

:.. Applicant 

Versus - 

The Union of India & Others 

................... 	
Respondents 

LIST OF DATES AND SYNOPSIS 

	

25.09.92 	 Applicant appointed 	as 	Junior Engineer 

(Civil) in the Dept. of Telecommunication. 

	

06.08.93 	 Notification / circular of the Dept. of Telecom 

regarding deputation allowance. 

	

19.05.94 	 Office Memo. of Superintendent Engineer, 

Postal dept. approving for payment of 

deputation allowance w.e.f. 01.04.93 Group C 

and D post of P & T Civil Wing who have not 

opted for final absorption in the Postal Dept. 

Z' 

~ 	 r 

'- - _ , 'J 
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aineer stopping 

	

13.03.97 	
Order of the Superintendent En,-, 

the deputation allowances. 

	

19.03.99 	
Transfer order of the applicant from the Office 

Silchar to of the O/o the A.E (Civil), P-C-S-D ,  

O/o the AE , T.C.S.D, Pasighat issued by the 

SE, B. S.N.L. 

of the 
18.02.02 	

Regarding permanent absorption 

applicant in B . S.N.L. 

0 

	

25.02.02. 	
The letter of the Secretary, Dept., of Post to the 

Secretary, Dept. of Telecom citing Ongoing 

project works as reason for not relieving the 

applicant. 

	

07.08.02 
	 Office Order issued by B.SNL regarding grant 

of I.D.A pay scale. 

	

07.02. 03 
	 Letter from the B. S.N.L H Q, New Delhi to all 

Chief Eng ineers for repatriation of all B.SNL 

employees. 

	

09.04.03 	
Letter of the Chief Engineer B. SN L, Guwahati 

to Supdt. Engineer (C), Postal Civil Circle to 

release the applicant. 

	

09.04.03 
	 Another Order of the Chief Engi neer, B.S.N.L 

transferring / posting of J.T.0's (C) of B.S.N.L 

presently working in the Postal Dept. By the 

said Order the applicant presently work.ing in 
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Postal Civil Sub Division, Jorhat is transferred 

to CSD — IV, Guwahati under B. S.N.L. 

Applicants representation to the Executive 

Engineer (Civil), Postal Civil Division for his 

due allowances and his release from the Dept. 

:26.06.03 Representation of the All India Junior 

Engineers Association regarding some of their 

members who are still working in the Postal 

Dept. without any deputation allowance and 

benefits of revised pay scale etc. 

Letter of the Executive Engineer (HQ), 

B.S.N.L. to the Superintendent Engineer, Postal 

Civil Circle for release of all J.T.0's. 

Letter of the Member (Personal) Dept. of Post 

written to the Chief Post master General, 

Shillong for looking into grievances and other 

demands of the employees and to take early 

decisions and dispose of the grievances basing 

on merit of each case. 

/~ - -- , -1 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH, GUWAHAT1 9  

ORIGINAL APPLICATION NO. 	2003. 

Md. Anwar Hussain 
..................... Applicant. 

Versus - 

The Union of India and Others 
..................... Respondents. 

INDEX 

Serial No. Particulats Page No. 

 Original Application I to 17 

 Verification 18 

 Annexure - I k 9 
(Copy appointment Order dated 25.09.92) 

 AnnexUTe - 2 
2— 

(Copy of notification / circular dated 06.08.93) 

 Annexure - 3 

(Copy  of Office Memo. dated 19.05.94) 2~ _-:,2  

 Annexure - 4 

(Order dated 13.03.97) 2-- 

 Annexure - 5 2-S- 
(Copy of transfer Order dated 19.03.99) 

 Annexure - 6 aT 
(Copy of office Order dated 22.11.200 1) 

 Annexure - 7 

(Copy of office Order dated 18.02.2002) 

 Annexure - 8 

(Copy of the letter dated 25.02.02) 

Contd 



\ 1/ 

.12. 

lq. 
 

 

 

17. 

19. 

Annexure — 9 

(Copy of the office order dated 07.08.02) 

Annexure — 10 

(Copy of the letter dated 07.02. 
03) 

Annexurc — I I 

(Copy of the letter dated 09.04.03) 

Annexure — 12 

(Copy of tra nsfer / posting Order dated 09.04.03) 

Annexure — 13 

(Copy of representation dated 01.05.03) 

Annexure — 14 

(Copy of representation dated 26.06.03) 

Annexure — 15 

(Copy of the letter dated 06.08.03) 

Annexure — 16. 

(Copy of the letter dated 23.08. 0 1) 

Annexure — .17 

(Copy of the office Memorandum) 

- 3-,:~ - 

-3q - 

- -~  S-  - 

-3c.- 

-JT - 

-j 9 - 

- .,~ (0 - 

t( I - 4 2- 

Filed by 

(Sohali Sea]) 

Advocate 

Contd ... 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH, GUWAHATI, 

An application under 	Section 19 of the Central 

Administrative Tribunal Act, 1985. 

ORIGINAL APPLICATION NO. 	2003. 

Md. Anwar Hussain 

..................... Applicant. 

Versus - 

The Union of India and Others 

-~j 	 ........... ......... Respondents. 

DETAILS OF THE APPLICATION 

PARTICULARS OF THE APPLICANT 

Md. Anwar Hussain, 

k* 	 S/o. Late Abdul Aziz'  

R/o Vill. : Helcha, P. 0 Naligaon, 

Dist. - Barpeta, Assam. 

A Junior Telecom Officer (Civil) under Bharat 

Sanchar Nigam. Ltd. Presently serving as Junior 

Engineer (Civil) in Postal Civil Sub Division, Jorhat 

under Department of Posts, Govt. of India on deputation. 

Contd ... 
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2. 	 PARTICULARS OF THE RESPONDENTS 

The Union of India, 

through the Secretary, Dept. Of Posts, Govt. of India., 

Ministry of Communication, Dak Bhawan, Sansad 

Margh, New Delhi — I 1000 1. 

The Director General (Estt.) 

Department of Posts, India. Dak Bhawan, Sansad 

Margh, New Delhi — I 1000 1. 

The Secretary, Department of Telecommunication, 

New Delhi — I 1000 1. 

The Chief Post Master General, 

Assam Circle, Guwahati. 

The Chief Engineer (Civil), 

Dept. of Posts, South East Zone, Banglore. 

The Superintendent Engineer (Civil), Postal Civil 

Circle, Yogayog Bhaban, 36, C.R Avenue, Kolkata 

—700012. 

The Executive Engineer, 

Postal Civil Division, l"t  Floor Arnnity Block, 

Guwahati — 1. 

Contd ... 
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3. 	 PARTICULARS OF ORDERS AGAINST WHICH 

APPLICATION IS MADE 

3.1. 	This application is made for recording the 

applicants new designation i,e., Junior Telecom Officer (Civil)in place of 

Junior Engineer (Civil) in service book w.e.f 14.08.2001 (vide annexure no. 

6). 

3.2. 	For the grant of deputation allowance to the 

applicant w.e.f 01.04.97 which was dropped vide office memorandum dated 

13.03.97 (vide annexure no. 4 ) till he is released from the Dept. of Posts. 

3.3. 	For fixation of pay as per I.D.A Scale of pay 

given to employees of Bharat Sanchar Nigam Ltd. (B.SN.L) w.e.f 

0 1. 10. 2000 as per office Order No. B SNL / 26 / SR / 2002 dated 07.08.2002 

(vide annexure no. 9 ) as well as ACP for 12 years due to the applicant w.e.f 

18.11.99 and to pay the same including the arrear salary w.e.f 01.10.2000 

with 16% interest till the same is paid. 

3.4. 	For a direction to the respondents for release of 

the applicant from Dept. of Post to enable him to join his parent department 

i.e. Bharat Sanchar Nigam Ltd. by implementing various orders / letters 

directives of the respondents, B.S.N -L authorities more particularly, as well 

as on consideration of representation vide annexure no 13 of this application 

at an early date after clearing all arrear and current dues as a plicable. p 

4. 	. JURISDICTION OF THE TRI]BUNAL 

Con& ... 
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The . applicant declare that the subject matter on which the 

applicant seeks redressal is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The applicant further declares that the application is 

within the limitation as prescribed under Section 21 of the Central 

Administrative Tribunal Act, 1985. 

FACTS OF THE CASE 

6.1. 	That this application has been filed under 

provision of Rule 10 of the Central Administrative Tribunal Act, 1985 as the 

applicant has a number of grievance consequent to one another and begs to 

seek all the relief which are being prayed for in this instant application. 

	

6.2. 	That the applicant states that initially the Dept. 

of Posts and Telecommunication (hereinafter referred to as P & T) was a 

single department under the Dept. of Communication, Govt. of India and it 

continued as such for a long period. However due to administrative and other 

convenience the Govt. of India divided to bifurcate the P & T Dept. into two 

separate departments i.e Post and Telecommunication and the same was 

done sometime in the year 1986. 

	

6.3. 	That the applicant states that he was initially 

appointed asJunior Engineer (Civil) (hereinafter referred to as JE) in the 

Dept. of Telecommunication vide an Order No. 16 (5) 97 / TCC / SH / 2721 

dated 25.09.92 issued-  by the Superintendent Engineer, Telecom Civil Circle, 

Con&... 
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Shillong. Thereafter the applicant joined the post on 09.10.92 and was posted 

in O/o A.E. Postal Civil Sub Division, Jorhat. 

The copy of the appointment Order 

dated 25.09.92 is annexed as 

ANNEXURE-1. 

	

6.4. 	That the applicant states that, the Govt. of India 

divided to form a separate Civil Wing Cadre for the Dept. of Post by 

bifurcating the Post and Telecom Civil Wing by calling of option. 

Accordingly, a circular was issued by the Dept. of Telecommunication on 

06.08.1993. As per the said circular apart form formulation of guidelines on 

transfer it was also notified that, deputation duty allowance shall be paid to 

the officials not opting for the Civil Wing of the Dept. of Post but are 

required to work there in times of orders / instructions of Ministry of Finance. 

The copy of notification / circular dated 

06.08.93 of the Dept. of Telecom 

regarding deputation allowance is 

annexed as ANNEXURE — 2. 

	

6.5. 	That the applicant states that, thereafter the 

Superintendent Engineer (Civil) Postal (Respondent No. 6) vide an Office 

Memorandum (O.M) dated 19.05.94 approved for payment of deputation 

allowance w,e.f 01,04.93 Group C and D post of P & T Civil Wing who 

have not opted for final absorption in the Postal Dept. but are required to 

work in the Dept. of Posts due to experiences of the same and accordingly 

deputation allowances was paid to the applicant as per applicable w.e.f. 

01.04.93. 

Contd ... 
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The copy of O.M dated 19.05.94 of the 

Respondent No.6 regarding payment of 

deputation allowance is annexed as 

ANNEXURE-3. 

	

6.6. 	That the applicant states that, while the 

applicant and other deputationist are getting deputation allowances , the 

Respondent No. 6 vide an order dated 13.03.97 ordered that, those 

deputationist who completed 4 years of service deputation under the Dept. 

will not be entitled for deputation allowance beyond 31.03.97'and the 

applicants deputation allowances was stopped accordingly although he 

continued to serve on deputation. 

The typed copy of the Order dated 

13.03.97 issued by the Respondent No. 

6 stopping the deputation allowance is 

annexed as ANNEXURE — 4. 

	

6.7. 	That the applicant states that in the meantime 

the Dept. of Post vide a letter No. 20 — 15 / 92 CWP / Repatriation dated 

28.10.98 requested for repatriation of Junior Engineer who are serving on 

deputation and in pursuance of the same the Supernatant Engineer 

Telecommunication issued an office Order dated 19.03.99 for repatriation of 

Junior Engineers (Civil) working under Postal Civil Wing (including the 

applicant) to the original unit of Telecom Civil Wing with immediate effect. 

As per the Order the applicant was transferred from the office of AE (C), 

P.C.S.D, Jorhat to A.E, TCSD, Pasighat. 

Contd ... 
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The copy of the transfer Order dated 

19.03.99 issued by the S,E, B.S.N.1, is 

annexed as ANNEXURIE — 5. 

	

6.8. 	That the applicant states that, while he was 

working under Postal Dept. on deputation, the Dept. of Telecommunication 

was converted into Bharat Sanchar Nigam Limited, an enterprise under the 

Govt. of India (hereinafter referred to as B.S.N.L) and all employees under 

Telecom Dept. have become employees under B.S.N.L. As the applicant also 

earlier opted for Telecom Dept. his service also accordingly came under 

B. S.N.L. 

	

6.9. 	That the applicant states that, the B.S.N.L 

authority issued an office Order dated 22.11.2001 accepted absorption of 

employees in B.S.N1 on various terms and condition. The B.S.N.L also 

redesignated the post of Junior Engineer (Civil) as Junior Telecom Officer 

(Civil) w.e.f 14.08.2001 and the applicants name was included at Serial No.3 

of the aforesaid office Order. In pursuance of the aforesaid office Order the 

Dept. of Telecommunication, Govt. of India vide an Order dated 18.02.2002 

regarding precedence Order for permanent absorption of the applicant in 

B.S.N.L. 

The copy of the office Order dated 

22.11.2001 of B.S.N.L and the copy of 

the office Order dated 18.02.2002 of 

D.T.0 regarding permanent absorption 

of the applicant are annexed as 

ANNEXURE - 6 & 7 respectably. 

Contd ... 

I , 

V1 



	

6.10. 	That the applicant states that although the 

office Orders had been issued repatriation of employees of D.T.0 / B.S.N.L 

who were serving in B.S.N.L , the Postal Dept. refused to release some 

employees including the applicant on one pretext or another. The Postal Dept. 

in a most arbitrary manner denied to release all Group 'C' & 'D' employees 

on deputation, except six Junior Engineers posted in ME Region and three in 

Orissa, which included the applicant also. 

The copy of the letter dated 25.02.02 of 

the Secretary, Dept. of Post to the 

Secretary, Dept. of Telecom is annexed 

as ANNEXURE — 8. 

	

6.11. 	That the applicant states that, in the meantime 

the B.S.N.L decided to introduce LDA pay scale for Non Executive staff 

(Group C & D) w.e.f 01.12.2000 who are presently absorbed in B.S.N.L 

Accordingly an office Order dated 07.08.2002 was issued by B.S.N-L 

authority. It may be mentioned herein that the I.D.A scale of pay is much 

higher than C.D.A scale of pay and many benefits have been included 

therein. The applicant has annexed herewith only the relevant portion of the 

aforesaid office Order for the sake of brevity. 

The relevant portion of the office order 

dated 07.08.02 of B.S.N.L regarding 

grant of I.D.A scale of pay to the 

employee is annexed as ANNEXURE 

—9. 

6.12. 	That the applicant states that, as some 

employees of B.S.N.L are still working in the Dept. of Post, the B.S.N.L 

-to 

Contd ... 
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Head Quarter at New Delhi vide a letter dated 07.02.2003 asked all Principal 

Chief Engineers and Chief Engineers of B.S.N.L to repatriate all such 

employees from Dept. of Post to B.S.N.L and also ftirnish information in this 

regard latest by 15.02.2003. In perusal of the aforesaid letter the Chief 

Engineer, B.S.N.L vide a letter dated 09.04.2003 requested the 

Superintendent Engineer (Civil), Postal Civil Wing, Kolkata to relieve five 

employees including the applicant who are working under the Postal Dept. 

A copy of the letter dated 07,02.01 of 

the B.S.N.L H.Q , New Delhi to all 

Chief Engineers for repatriation of all 

B.S.N.L employees is annexed as 

ANNEXURE-10. 

& the copy of the letter dated 09.04.03 

of the Chief Engineer, B.S.N.L, 

Guwahati to SE (C), Postal Civil Circle 

for release of the applicant and 4 other 

persons is annexed as ANNEXURE — 

11. 

6.13. 	That the applicant states that, the Chief 

Engineer, B.S.N.L, issued another Order dated 09.04.2003 transferring 

posting of J.T.0 (C) of B.S.N.L presently working In Postal Dept. with 

immediate effect. By the said Order the applicant who is presently working in 

P.C.S.D, Jorhat has been transferred to CSD - IV, Guwahati under B.S.N.L. 

The copy of the transfer / posting Order 

dated 09.04.03 	is annexed as 

ANNEXURE-12. 

Contd ... 
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6.14. 	That the applicant states that, as nothing was 

done to release him, inspite of transfer / posting Order, he submitted a 

representation dated 01.05.03 to the Executive Engineer (C), Postal Civil 

Division, for his release from the Dept. and to grant transfer, grant of IDA 

pay scale and deputation allowances and allowances amounting to Rs. 9000/-. 

The copy of the representation dated 

01.05.03 is annexed as ANNEXURE — 

13. 

	

6.15. 	That the applicant states that, the All India 

Junior Engineers Association, Telecom Civil Wing also submitted a 

representation dated 26.06.03 to the authorities concerned expressing their 

dissatisfaction about deprivation of some of there members from the benefits 

available to them. The Association took a serious view in the matter that, 

some of their members are still working in the Postal Dept. without any 

deputation allowance and benefits of revised pay scale etc. As! such they 

requested the authority to complete the repatriation process by 31.07.03. But 

till date the Postal Authority have not shown any interest to release the 

concerned personal including the applicant. 

The copy of the representation dated 

26.06.03 of the Association is annexed 

as ANNEXURF — 14. 

	

6.16. 	That the applicant states that as nothing was 

done by the Postal Authorities, the Executive Engineer (Admn.), B.S.N.L, 

Assam Civil Zone, Guwahati vide his letter dated 06.08.03 to the 

Superintendent Engineer, Postal Civil Circle requested again to take 

necessary action to relive all JT.O's at the earliest. 

Contd ... 
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The copy of the letter dated 06.08.03 of 

the Executive Engineer (HQ), B. S.N.L. 

to the Superintendent Engineer, Postal 

Civil Circle for release of all JJ,O's is 

annexed as ANNEXURE — 15. 

6.17. 	For that the Govt. of India has been issuing 

notifications / circulars / guidelines etc. for looking into grievances and other 

demands of the employees and to take early decisions and dispose of the 

grievances basing on merit of each case . In this regard the member 

(Personal), Dept. of Post, Ministry of Communication wrote a D.0 letter 

dated 02.08.2001 to the Chief Post Master General, NE Region, Shillong 

stating about expeditious redressal of public grievances of the employees in 

the department and give proper reply to the employee concerned . In this 

regard another office Memorandum was issued by the Ministry of 

Communication addressed to all Post Master General of the country about the 
I 

recommendation of committee on service litigation regarding representations 

made by Govt. employees. According to the office Memorandum grievance 

representations of an employee should be disposed within 6 weeks and the 

reply should be communicated within a period of maximum three months. 

Further it is also -stated that the reply should be 	 and if the 

representation is rejected, the'grounds should be clearly indicated. But in this 

instant case the respondent authority have violated the memorandum 

guideline of their own department as well of the Government in not disposing 

the representations which were submitted from time to time. 

The copy of the letter dated 23.08.01 of 

the Member (Personal) Dept. of Post 

written to the Chief Post master 

/t5 

Cowd ... 
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General, Shillong is annexed as 

ANNEXURE-16. 

The copy of the office Memorandum is 

annexed as ANNEXURE — 17. 

6.18. 	That the applicant states that he has no 

grievances against the B. SXL authority and as such has not impleaded them 

as party respondent in the instant application. 

7. 	 GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

7.1. 	For that, the applicant was initially appointed 

under the Department of Telecommunication, he is an employee of the 

department which has been converted into B.S.N.L and he is governed by 

the rules and procedures of the Department / organisation including rules for 

serving on deputation. The respondents has no right to stop his deputation 

allowances on the plea that the applicant has completed a period of 4 years on 

deputation. Such action of the respondent authority in depriving his 

deputation allowance are illegal, arbitrary and against the rules and procedure 

in force. 

7.2. 	For that, an employee on deputation is 

governed by the rules and procedure of his parent department. As such the 

applicant is also entitled to get revised scale of pay etc. like I.D.A scale and 

other benefits which are being enjoyed by the employees of B.S.N.L. The 

borrowed department is duty bound to implement the benefits of the 

deputationist as per his parent department. But the Respondent authority in a 

very arbitrary manner is depriving the applicant of his due financial benefits 

174 

,,Of- 

Conid ... 
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1~ 

J 

Ile,  

for last couple of year without any reason. This action of the respondent is 

purely arbitrary in nature and also is violative of the procedure to be 

followed for an employee on deputation. 

	

7.3. 	For that, the respondents have violated their 

own Orders / letters as regards payment of financial benefits like revised pay 

as per I.D.A scale connected dues to the applicant. They cannot deny the 

benefits to the applicant at their whims and francies. 

	

7.4. 	For that, the borrowed department cannot keep 

an employee on deputation for indefinite period when the parent department 

want him back and the person concerned also wants to be repatriated. But in 

this instant case, the respondents are not caring to implement the request of 

the B.S.N.L authorities as well of the applicant himself and has not released 

the applicant on one pretext or another. The respondent cannot decide about 

keeping the applicant indefinitely in the department in violation of the rules 

and procedure. As such the respondents are duty bound to release the 

applicant immediately to enable him to join the parent organisation. 

	

7.5. 	For that, the respondents are duty bound to 

implement the transfer Order of the applicant which was issued by the parent 

organisation (B.S.N.L) and release him forthwith after clearing all dues upto 

date. But the respondents for their own interest do not want to release the 

applicant depriving him of his legitimate rights and financial benefits which 

are being enjoyed by his colleagues in the parent organisation. This is 

nothing but denial of equal opportunity relating to employment and the same 

cannot be allowed, which is detrimental to the interest of the applicant. 

Conid ... 
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7.6. 	For that, the respondent are neither allowing 

the applicant to receive revised scale of pay nor releasing him for there own 

benefits and in the process the applicant is suffering for no fault of his own. 

This is very much regrettable and cannot be allowed to go on indefinitely in 

violation of rules and procedure. 

	

7.7. 	For that, the respondents ought to dispose of 

the representations submitted by the applicant in terms of their own 

guidelines / office Memorandum and rules and procedures., But the 

respondents are sitting over the matter in violation of their own policy/ 

guidelines and depriving the applicant of his legitimate rights and are not 

releasing him from the department. This action of the respondents in not 

listening to the grievances of the applicant should not be allowed to go 

unnoticed and this Hon'ble Tribunal may be pleased to interfere into the 

matter and pass appropriate Order in this regard. 

	

7.8. 	For that in any view of the matter the 

respondents cannot deny the legitimate right of the applicant to get h i 
 
is 

revised I.D.A scale of pay, deputation allowances and for his release from the 

Department of Post. 

8 	 DETAILS OF REMEDIES EXHAUSTED 

That, the applicant filed many representations from time 

to time, more particularly dated 01.05.03 (Annexure - 13) for redressal of 

his grievances which are yet to be considered and disposed. 

Contd ... 
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MATTER NOT PENDING IN ANY COURT OF LAW OR 

TRIBUNAL 

No application of this case is pending now in any Court 

or Tribunal filed by the applicant. 

RELIFEF SOUGHT FOR 

In view of the facts and circumstances narrated above, the 

applicant prays for the following reliefs 

10.1. 	The applicant prays that this application is 

for recording the applicants new designation J.e., Junior Telecom 

Officer (Civil)in place of Junior Engineer (Civil) in service book w.e.f 

14.08.2001 (vide annexure no. 6). 

10.2. 	The applicant prays for the grant of deputation 

allowance to the applicant w.e.f 01.04.97 which was dropped vide office 

memorandum dated 13.03.97 (vide annexure no. 4) till he is released from 

the Dept. of Posts. 

10.3. 	The applicant prays for fixation of pay as per 

I.D.A Scale of pay given to employees of Bharat Sanchar Nigam Ltd. 

(B.S.N.L) w.e.f 01.10.2000 as per office Order No. BSNL / 26 / SR / 2002 

dated 07.08.2002 (vide annexure no. 9) as well as ACP for 12 years due to 

me including the arrear salary the applicant w.e.f. 18.11.99 and to pay the sa 

w.e.f 01. 10.2000 with 16% interest till the same is paid. 
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10.4. 	The applicant prays for a direction to the 

respondents for release of the applicant from Dept. of Post to enable him to 

join. his parent department i.e. Bharat Sanchar Nigam Ltd. by implementing 

various orders / letters / directives of the respondents, B.S.N.L authorities 

J  more particularly, as well as on consideration of representation vide annexure 

no. 13 of this application at an early date after clearing all arrear and current 

dues as applicable. 

10.5. 	To grant any other relief that the applicant may 

be entitled to. 

11. 	 DETAILS OF INTERIM RELIEFS SOUGHT FOR 

The applicant prays that pending disposal of the 

application 

11.1. 	The applicant prays that this application is 

made for recording the applicants new designation Le., Junior Telecom 

Officer (Civil)in place of Junior Engineer (Civil) in service book w.e.f 

14.08.2001 (vide annexure no. 6). 

11.2. 	The applicant prays for the grant of deputation 

allowance to the applicant w.e.f. 01.04.97 which was dropped vide office 

memorandum dated 13.03.97 (vide annexure no. 4) till he is released from 

the Dept. of Posts. 

11.3. 	The applicant prays for fixation of pay as per 

I.D.A Scale of pay given to employees of Bharat Sanchar Nigam Ltd. 

(B.S.N.L) w.e.f 01.10.2000 as per office Order No. BSNL / 26 / SR / 2002 

Contd 
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dated 07.08.2002 (vide annexure no. 9) as well as ACP for 12 years due to 

the applicant w.e.f 18.11.99 and to pay the same including the arrear salary 

w.e.f 0 1. 10.2000 with 16% interest till the same is paid. 

11.4. 	The applicant prays for a direction to the 

respondents for release of the applicant from Dept. of Post to enable him to 

join his parent department i.e. Bharat Sanchar Nigam Ltd. by implementing 

various orders / letters / directives of the respondents, B. S.N.L authorities 

more particularly, as well as on consideration of representations vide 

annexure no. 13 of this application at an early date after clearing all arrear 

and current dues as applicable. 

	

12. 	 DI JAILS OF POSTAL ORDER 

Date 
	 Pq 

Postal Order No. 	8 G~ 

Value 

Payable at 

Nane of Post Office G.P.0, Guwahati. 

Oil, 
	

13. 	 LIST OF ENCLOUSERS 

As per Index. 

....... Verification 

Contd ... 
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VERIFICATION 

1, Md. Anwar Hussain, Son of Late Abdul Aziz, resident of Vill. 

Helcha, P.0 : Naligaon, Dist. Barpeta, Assam, do hereby solemnly affirm and 

verify 	that 	the 	statements 	made 	in 	paragraphs 

............................ are true to my knowledge and 

those made in paragraphs being a matter of 

records are true to my information derived thereform which I believe to be true 

and the rests are my humble submissions made before this Hon'ble. And I have 

not suppressed any materials, facts in this case. 

And I sign this affidavit on this the 25 h  day of September,2003 at 

Guwahati. 

Signature 
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('()V*I*. OFINDIA 
TE'LECOMA-1 LIN I CATI ONS 

DIII'ARTMEN m". I . ill~ CIIIFPIFNCINEFR(C),NoRI-IIEAS'I-ZoNr
~, NU. 100) 94/CE-NEZ/GtV344 	 JWAIIATI. 

I)Ated 19-U3-99.  

OFEIGE  ORDER 

Coluequelif UPOn Dql)artment 
RePatrialion did 28-10-98, follolving junior  Engine "~ PO-S tt letter Mo. I o- Is,,92-Ci . ~,p,,, 
ff"'ing are hereb 	 ers'(C) Working under Postal civil 

Y.PePafriated to tlieirOriginal unit of Teiecom Civil T; ing with immed,iald effect and tra 

, 

n.Tferrred1posted in 
the interest ofpublic service.  

Sri Anup Kr. Roi, 	...4- 
. 
E'.(C),PCSD, Silchar. E-EK)JIM Guit-ahati 

against existing Vacancy. 

2-  Ald JVewailiddin Lask-ar 

AM Tajuddin choudliuly 

Sri S. Das Purkayastlja  

AE.(Q, PCSD,Silchar. 

A-Ei (Q,PCSD, Gint-ahati 

A.E.(q,pCSD (7Vz~),  

A,F (Q. 7CSD,. Dibrugarh 

vice Sri Ar L. Sil. 

AEK (C), TCSD-1,Jorhat 

"ice Afef Babull-fussain. 

S-L (C), 7-CC. Guwandii, 
against e.,cjsting vacan0j, 

Sri Dilip Kr. Borah 

6). Sri Horonjohan, Das 

7  Sri TOTan Kr. Borah 

8,A-fdAnawar Huss(lin  

C-PAf G., Ginvahelti- 

-4,  E,  (QPrM Gmwahag. 

-4. E. (C), PC,,,~n.  jorh,it  
(Tinslika Seclion). 

'ZF(C). TCC, Jorhat. 
against existing vacancy. 

A-E-(Q, y*C,zD, TeZ1,11i, 
against existing vacancy.  

A IT (C), MTD. Pasighal  
i I 19"'Tt cxisting vacancy. 

T  a). c, Kohinia 
Ogainsl existing 1,acallcy.  

010 

;nf n 	 e Super.. 	 er 0/6  t1le  C11. 	(11"01 
lef Engineer 

7~fecon,, XE-Zome, Gitmalsaii, 

A.E (Q,PCSD, 311illong.  C_ G-M-T, Ginvahati 
Vice Sri Santanit Choudilury.-I 



and nece."vsary c1cli(ja I,. 
1 -2. 	7 he C. G.A f.  T., 4sszjjj  Circ' le, Guwah-ar/M.E. Circle, Shillong. 
J-4. rile C.P- .Af.G., Assam Circle, Guwah-WIXE. Circle, Shillong. 51 	The ChiefEngincer(q), DOP, South East Zone, Bangalore.. 6' . 	The Director (RIV), Sanchar Bhowan, 20, Ashoka Road Arew Deihi. 
7-10- '  The S E. (C), Telecom CiVil Circle,. Guit'L-.Iiatiliorliall'SllillollgI Silchar.  
jl- 	-T"e  S E- 

' 
(C),POstal Civil Cirde, Calcutta. 

12-15. The E. E. (9, Telecom. CAil Division, Gru 	 IDIMOpur. I'VallaWorh LlItanagar 
16-17. The E.E. (C), Postal Civil Division. -  Chmahatil Shillong. - 
16-19. ThcA. 0. (T4), 0,,b IIIe  C. G_j-f Z, As 

. 
sam Circle, G jjjt,ajjaji,1 'y .Circje'S1,iljong.  

Th e A. 0. (PA), Olo the C. P-M. G., .4ssar,,j Circle, Gu wahotil 	 'llong. 22-26. TheAE. (C), Te!cco'Ir  Cii,il Sub-dirlsic", Jorhoi-Y Dibrugarlil Tczpurl Pasighatl 
Kohima. 

2 71-31. Tlic,4.f'.,(C),PostalCii,ilSlib-dii-ision, C;ttit-ahatilior*hatlSliillongISil,
~IjarI 

32-40. OJJI'Cial concerned through concerned cffilces. 

	

41, 	File Aro. )(:44)q410EArEZ1,GH  

	

42. 	Guardfile. 

4y 

~N 

Exermine  En~~ eer(HQ) 
Olo the Chief P,,gIJTeer(Q 

Telecom, N.E. Zone, Gmahad. 

a 

0 

I 
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A GOV6.MMENT OF 114DIA r jqTFPPRISL- 
OFFICII.,  OF T1 	("J 
A S.S A M C I V t J ~ X (1) N L 
M1,1 1 , 11A MI(I 1)1 ~1(,'j'ASJJR,~M RQAb f  
U LUi)j%.1u.' G Lj V,/% 1 	7 7111007. 

10 4qY2001/'6'0'E-ASN uUH/ I Dated: 2 -2 
L_.R 	

-11 _', 001 .  
OK 

New D,11H'W 1 1j~)ubJiq' (iJ ! . 1  RUIC f0l' .11.111iUl' TCivC (jfll  
14 1  th jmra,,LLJ ~ O (i) M'd 

hail and Subscqui ~ rlt cit-ilifiMlijull, ss n Uri; u, GLwa ~ I 1?c11li vide lenor Nw - 
 -7/2 001  -Pers - 1VIdid, 23 - 10-2m] AD'*r(-2 	 15 
ju  i  

oil rq"w1m ,  Basis ill 1111. Ors(whilc D'1*(_)/1.)(_)T/])TS belol.l. c . 011111WIleclOcill of ,  Illese 1ruitillont rulf.).,j anti absorption i ll  EISW. which havc t)ccn accepicc! by 111C Mpolont atrimolity, sila ll 
i'MMed. as Junior Telecom ofjjccj-((, 	

lvc I)cvn ;ippulrlj Q u Is  j jjlljol , I 	 n.;- ivij) X.k1 .F,.F 1.1-09-2001 
.s I No 	 . 1 	_.._ --. _.. 7­--1 

J)  ILL of 	oil  Ill 
shri/Ald. Sill t 

1/68 ~ did. 2943-9.1 
09-11 
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EWAJUDDIN LASKAR 
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I 	 D;Il c(d Ufm 	iml  :ls.l It'.(C. !\::III w I'll ,  Ow  01 *11t 

Lk-'-09-94 -d()-- SAINKAR I E.  I 
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V S A  NIT.R-t 1)  AS 
19-0) 9 -94 

~ j 	NIKI-11 U 	iDifl  1 1; , 	 14 10-911.— do.- 

ANWiARA IOSS AIN 	 9 0 9 - 9 4 dt i 

60'RA 2--09-94--do NAB KIA/IW' 
1  .13LNUNIXR, DUITTAi LL 
I  ~YALT ji 	IN, G T I 

110  - 0.5.9  G-., d o
.. 

1'RA  J 	Hw AN 

T - Y Eti~ L'TkS KIAR 	Ti 
19-05-96—do- J 4 	 K.  , ~-.IMZ  B  ANTD,' 
C, I -~  0 	1 

I PAN  KR-  ~~S 
13-03-96--dlo-- RANADI M DEY 

IN II. 
. 00 	Thu,  coalihu(ju:i 1-C ,  ul-av Ser ,,ict; oi' (lie abovc officilll-'i I-cildcl - cd ill 

lwfoiv comilicriccincril of' Ilicsc ,  Rc :r(III111cril 101"C'N Shall Count for Ilic ptillmsk; of prob.1wil. 

qwali,Fying Seivice kw promotion, Confirmation .111d PcIlsion. 
E 	lc%; (C)ill \Assalll Civii /.ollt; olliv 36 lios jullior Ow pF tolal 38 nos" of* 	j. 1.111i0l' 	-JOLIJI 	I' 

'fic,~ I-(061) as pCI. F.., I'Pi liecl.(C)haf, 11CCII I*otlll(l clip-1hic for 	 4111101 ,  TciccoIll (')f I 

RcLa ,ultillullk. I 	 '(I 	Ilic I;j;lIIcj* 

received 	 N(';%v Delhi- 

	

I 	fut. 
I 
 Ind 	i nc ligibl, I'm . appoint-mcni 1.i Junior Tcl,;com Dis JE(C), 	ll.is bc,; I 	

I 
tits willal cadrc:. )m to UO'CO11111 ,1vied ill 01*1., 11(, v(C) j isi  (lie oil IC111 is 

-ed fu r~,,ppuinjmcnt as JTO(C) duc to non Ulaskait ~ oozsmmi~ JEP,also Can jiot bo,'com;iLh;i 

IbIfi llbliclit b6dic "Ondiiiolls of fliv; Rei;ruiti .."Clit leuli .., for JTO(C). 
I 

JOT 	 aic of an~ ,  of' Ov. abov oilici:&; 
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Till Own all-Ilic abovc oll'icials wili conthalc iji IhciI- 01-11"illauc.xistillf; 

\ . O\ 

Eligincevo, 

ssam'civa Zone)  
Yllwallati. 

Cup~,  lu. 
The CiiierGencral Managc ~. B.SIC.Ass.mi Cli -dC.Gumllmll. 
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3) 	The j 	 1.) IVI SIoll. Utl\Vl 113 1 liTC;ZI)LIJ-J 01*11.1 U 11CIM 1'(A-S-sa Ill). 
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A i_; 	 Presidential Order 

0 	
GOVERNMENT OF INDIA 

0 	 DEPARTMENT OF TELECOMMUNICATIONS 

No.: 
	

2- 	 Dated 

0 
	 0  R  D E  R 

Subject 
	

Permanent absorption of Shri/Sulf ......... M.~ ....... A.-P.H qo.~~ ........... 1.1 .. 	 ............................... 

Desiglation ............ IT 	(Q ....................................................... St a ff No, 
in Bharat Sanchar Nigam Limited. 

I 	Pursuant to letter.No. BSNIJ4/SR12000 dated 2.1.2001 on the above subject and in accordance with the provisi6ns 

of Rule 37-A of CCS (Pension) Rules, as amended from time to time sanction of the President Is hereby conveyed to the 

permanent absorption of Shri/Sn*K4imari ............ NA .......... knw.vT~ ..... 4fu.s.!~ W'. e  In.... ............. I .......... I ........ 

a permanent/Wffvp&mry employee of the Department of Telecommunications, in BSNL, with effect from the date and 

under the terms and conditions as indicated below : 

Date of effect : The permanent absorption shall take effect from 01, 1 0.2000. forenoon. 

Pension/Gratuity: Shri/W./Kweari ............ M4.: ...... RT_mm~ .......... 	
............. 

shall be eligible for pensionary benefits including gratuity as perthe provisions of Rule 37-A of the CCS (Pension). Rules 

as amended from time to time. 

Family Pension : The family of Shri/Spt ,./Kqpari ......... R (.~ ............ . r 	........... vu 5.~am ............... 

Shall be eligible for family pension as per provisions of Rule 37-A read with Rule 54 (13-B) of CCS (Pension) Ru les 1972 

as amended from time to time, 

Reg6lation of Pay on absorption: To be regulated in terms of para4 of DOP& PWO.M. No. 4/18/87-P&PW(D) 

dated 5.7.1989. 

Leave : The Earned leave and Half Pay Leave at the credit of Shri/W,/K 

............................................................... stands transferred to BSNL on the date of absorption as provided for under 

Sub-rule 24 (b) of Rule 37-A of the CCS (Pension) Rules. 

Provident Fund : The amount of subscription together with interest there on standing to the credit of Shri/S ~rft./ 

Kum,4i ...................... 	 .............. M -JA~~S. Pul.. ry.) ........................ in the General Provident Fund 

account will be transferred to his/14ef new Provident Fund account under the BSNL as provided for under Sub-rule 24 (a) 

of, Rule 37-A of the CCS (Pension) Rules, as amended from time to time. 

Sanjeev Narang 
Director (Estt.) Assam DOT 

TO, 
Chairman and Managing Director, 
Bharat Sanchar Nigarn Limited; 
20, Ashoka Road, New Delhi. 

Cow f1d 

SSA'Officer in-charge for maintaining the service book for keeping this order 
~4 	in the service book along with suitable entries. 

Offic0 concerned. 	 A4~(~-s 
3. QGJ~'of the concerned recruiting Circle. 

(LA  b 

klo 
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AC? UUTVA 

to tile GOVI. of 111(lin 
10.4 64., 1,1.01 G("lluml, llonl: -. 

"5/2002-B,I(Jg DO No. 10 

D6br Sh.' Gh6sh, 
j 

4NN"C 

11:AIZ111 
Z141 '11W-1, 

m1f w;lfy of 	 e, I'f 

Now DL, 111j.) 10 UC)j 

Dt. 25.02.02 

1 11  117.111j 	 Please refer to your DO letter no. 10-17/91-CSE dt, 07.02:02 
-epatriation of Telecom Civil Wing staff (now under BSNL) regarding i 

working in Department& Posts. 

129 Group 'C' and 'Gr0Up U employees who Uave opted far 
BSNL ai d orking in the DepartMent of Posts could not be relieved so 
far as h,  rr , 	-ders are yet 	 T/BSNL. These t e posting ot 	ito be issued by DO 
0 	 -c 	-thwith on receipt of their posting orders qvith fficials will be i - li(-,, vcd foi 
the exception of' six _JF _:s-pQsted. in, North East and three in Oris8@ 

	

V 	kdeping in view the . unavbidable requirements of ongoing projects. 

These officials' will be,  relieved by May, 2002 when alterm,ite,  
a,rrangernents are in place.. 

AN2 
With best regards, 

	

J4 	 Yours sincerely, C 'D9 

9 S4 LC, 
I 	(L P~  _~) 

(SC Dutta) 

1 . S 	Mal 10 hPa "J  G I'  F, 1, 
Secretary 

f L Pept. of Telecommunications 
Sanchar 13hawan 
New Delhi - 1 1000 1 

cp- 

4 
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SANCHAR NiGAM LIMITED 
(A GO VERNMENT OF INDIA ENTERPRISE) 

St  ~Osman Hou.5e, Baralchamba Road yj 

New Delhi-110 001 
............... ............ ............... 4 .............. 0 ........ 

	

BSNL/ 26  /SR/2002 	 Datcd 	07 -08-  2002 

OFFICKOROL11-  

	

-rTl'% A n 	e, 	 I 	 1 	 1. 

""' -- 	

.. .—,. . 	j 	 I -I v-.LVVV III I LI)i4fullum (it Clisling 1— 
Va*y"Scalcs 	for 	Non-Exccutiyc 	Staff (Group 	'C' 	and 	'W) 	absurbcd 	f 

I l) .0'1'/1)­S/DT0 in BS(N.L 	-c.f. 1 -  1 0 -2000. 

In pursu a.jicc ,  of AgrcemenL dated April 26, 2002 signed with r 
. :Apl: licant .  Unions in:con'nectio-ii widi above and t)ic approval (5(,13SNL, Boar( 
Dirmors and die approvul of Departinctif of Telccommunications "~Ide 1C 
No. - 1-35/,Esti.2002..Idatc~ -.7.8.2002 	the 	IDA 	Pay 	Scalcs 	in 	replacelliclit 
exis ing C.D.A.'Pa 	Sc9les, efrective rrom I - 1 MOW will be as uoder: - 

Catc ry of 	 '.D.A. Scales of 11.1y 	Concspondilig 13.SNI, 
Non- 'NecillivCS 	on 01 -01 - 1996 	 Scalcs uf Pay un 1. D.A. 

P.-mern wxi.  0 1 -  1'0-,2000 
N 2550-55-2660-60-3200 	1 4000-120-5800 

26 10-60.3 150-65-35 ,10 	 4060-125-5935 4 

2650-65-3300-7()-4000 	 '1100-125-5975 
'I  

12750-70-3800-75-4400  
NE- 
N 
 r 

N C.  - 
4250-130-6200. 

J050-75 -3 950-80-45 90 	 4550 ~ 140-6650 
NI".  
EE 

- 

32 .00-85-4900 	 1720-150-6970 
4000 . 100-6000 

-1-'4'500-125-700o  6550-185-9325 
N2-9  

----T5000-150-8000 7100-200-10100 
5  500-175-9000 	 7900'-225-11175 

.)r uj ~.U-Zuu- I V.)Vu 	 1  8370-24  5-)  224  5 	-j 

:2.' Filincrit Method: 

Pa)'-fixalioil It) I DA pay scalus will be done III (lie folloiving manner: 

i'lle Group C and 1) en 
' 
iplu)-ecs-wi1j) opled for absorpiloii M 15~;s'ld- were on deenied 

deputation w.c.f. 0 1 -10-21 000 i.e. from dic'day .13SNI, was JiMned. 	 tic\\- Pay &.11cs 

4~ 

]).'k. 
rom 

ew 
of* 

of 



J ,  

01 
Ordcr, 	 vu;ird 

~Jjj jc  
ba 	 1) 	 MN rc 	c I  OTC (I 

r,, j 

Cop 	 3 J` L)I)G 

7 

All 	
13-SNI, 2. AlOPAs Ni, 

-A It New 	
Nciv Want 

c0m ,  
A/I Mclifficrs. 	 ~ ;'Ilchar Coil) 
Adviser 	 Iss ,  ON)..'sanodl MUM" all. 

Sanchar 	
Ociiii 

13SNL 13 0 	 D(yr- 	 "\;Clv Ocih* ard, Sj;jjcsfll ilil * I Iouw N.,, 
d0char 	

Dow. Direclors, 
13SNL 13ou. 	

New 

USC, N-C%k , j j~ l)  

a 



"IT 	 m"MMUMMIMAwipm . WittrEw 	0",~.~ZAMMMMI 	-3 

I 
in 

4/v 	xx - ~kIl 
(A 1(mm imwi it of Ii idi ~ i 1- ~ i Ili A 1 11 i , ;i:) 	 ::-*f ~1-  

01to 	 0'11; 	:11nildr.- I O)k I Itlik- lif 1('i, Jm 11); till, 	I )(:Il li I 1000 1 

I" It 
! ,j 	2002-Cl~ E 	 1)"Acd: 7.2.: 

TO 

11 Principal G*hiul 11rigiricor(Givil) 
Ut 1 61111 13nildmi Hi ~jw it Limilud, 

A.111phlof 	i n co r (Civil), 
Sharat Sarichar Niy ~am Liwlk.-d 

-um, Shimla, Ochradun, Bhopal) (qxCopt ri an(h 

ation (if Group C&D -Aaff from DeptI. uf Posts to SLlb;, Re ardbic relm WiL 9 

I ~Ii n directod I 	 matioli fillillshod Illy vr:liolls o say Illuit on thu I)asis of infor 
zones, la inumbor jof G. roup C&D pw;ts woro divu-itud tu wiiioulii zollou v1do (Irtlul (it 
oven,  hurn6er dated 4.2.2002 in order to accommod, -:1to BSNIL optons woi-]:in(j iii tho 

: - B6parlmeni off"Ost's 

~11 ', ~thq I stail f6dert-ition has ropioslented lhat\n iminbor,  of Clvil,Wing urnpl(*,yous . 	it ,  I ; I 	... - 	
I 	

- Ph6l hW ~ pptod` for DISNIL are still workim - in tho Po",Ial 1' ol"XV1,1111011t. 	YOLI ~ .IIC 
'NIL 	-)LE)o accord1114~ 40-clue'stocl-10 intimato whother all I I i o OS 	 working 

U " , " 4,*-
~ I 	 .. in 	hrive 

oen repatr1a;  tod. io 	If Lany USNL opluou aro' !Aill vvoi*kfii~ ' -ii'l''c~(~ 'f-*",,-* i'fl'll'i *I'L(ii,itf,,,  

	

..1-1 	V4 ~', 	- 
j ! 	action may,bb itakbn to (jet'llium repatriated to BSI\L' ~ 

atioti may kindly be furnjsIlCd L110011ily ILItCeSt by 15.2.2003. 

y Youls,f ,  W 1 11 

( 1.1 W) 
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(V 0  

v.  
0  Arg zuui 

fturft ckcjs  0 
, ell 

lef  POS t, 
c1b T, 0  54LOtt 

AC-A)VER(MENTOFINDIA 
OFFICE OF THE CTTIFF- Oin 

Ci iN 1, -,. 2 F-LO u R. ALIS'stvvi Ci ii z 
MITTIA 111 1111,T)INCi. ASHRANT IWAD. IN. 	 I 

T] 	711 1007  

D a e d: - 	0 4 .2 
OFMCE ORDER 

T1 ic,  fulluwii ig ilallstel iputililiy ill Ille 	 pie-,kellily wulkiliq ill,111L. cadl te uf jT1 G(t~, 
AMI AirlA from thri,  qlrpnqlh ot H-SNI As.,;nin Civil /onp, (limnimli ntp mnrls-,  in' 

- ij 
thc intorc-sl of publ ic serv ice with 14-11media lle e ll"Joci. 
SINo i Namp ot 1hp 	I Prp-,Pnlly wqr ~inq it i NPW Pl,.ICP Ot i Hemarks I 

o  t in g 
1. Md. 	Newaiuddin i PCSO.Silchar 	 Aaamst 
L-a-jkar 4T W%k 

vacancy i 
/0 S I ls.rl Harmohan Da- ! C 	the 	 11, icr" ~ 	do' 

I J I C) 	 1 Guwahaii. 
3 , 	I'Shri 	Dili ,,, 	Kumar', P CS D. IS I ~H I n. 

	

-0 j I Ukc) 	 -ai I bol .  -A  G v,,v -tati 
sh i. Tannn Kr. Borah! PCSD,Gu%ka,'iafi 	C.SD,Te -,,-, t,-r 
JTG(C1) 

M d-:Anwa.r i PC-SD.jorhal 	 (!, .q L - 1 -do- 
H, u s6d i I I i TO (C) 	 k-j u V-1.,  a I I d L I 

-a :  PC qavtjil:) Kr.W-O! 	-SD.Guw hati. 	n v 

Li 

~ec i1v e nameer(Ad ~1111) 
# 	I  i",  If. 1:  -0/0 tho C, %n: f LE In rj ;l n e 6 r I C 

i 86NLAssain Givil /-one. 
G uw a hun t, li. 
Copy to- 

rPN4G. Asam *C.irc!e, Gul ~mahafi. 
-1 lite 	 UIVII -,-, llue, 

A 
A r- ! f- 	r, r\ .  r". 	 A; I I 
/1 L~ \ 1~a) I ko \D U 	lai i IDI fillul )YI u 1.117val falliK)l I Ili. 

-1 lie Official Concerned. 10- 15) 

-9 F $ 

ii 

I 

v Exe."'Ll I e tn wer(Admi 

A Z'  

A 

0 

4 
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~6 .  

I W 

4,v  h-,!- x v c- 

NIA K.IVI!,  S.ANOIJAR NV A 
A (YOVI:R (IMII!1'11 01: INIAA 4111 	j) 

ASSAM Cill i zc'); i: 

	

I 1 1) 4 1 ) I 	I I % V ,  4 1 1 A 

JQ FQ F1 FA 

Ti iv Iuilu voig ow,61 vi ipusling ill the cadle of JTO(C) pfeb"Utilly %vulkifig III tile 
p~~Afnl cdOp trom tho qtr(wirill) ot HSNI . Asmm Civil lonA, Gimrihati rin nindo in 

	

'j .1161.OSI Of I-) LJ 	 -11 u 	lit"Cl. - C, vic 	I 

	

11 ,  lic 	-I 	'o wifl., Iwo 

	

I F1 III R 0 10 	Wir'll 	respill y Working 'ni I Now 11-i 'lare otl Homarks 
p, 0 hn' g 

Md. I 

	

j 0 'C" 	 mgarl' 

Shri i a r f r I 1 04 1 .1 0 1 	(')!o 	thc 	1: )  m cA , 	11. jorlm" 

KI 111111 ,  PCSD.SW11o1T. 	('."S, D - 11. 
B o lo i T C) (C") 	 GLIM11 -lilti 
§111- i Taparl Kr. Rorcdi! PCSD,Gu\A1ahati 	C.SD,Tezpt.ji 	-do- 
JTG(G) 

	

~J'i Shri 	Md. Ai ilp/: i r P("S 0, 	1 11: 11 	 1 	jo 

P, 	K r. ~An, i I 	 -do- Slid I I i*j PC 

4 
. 
L 
— 
I 

04 

0/0 "ho C'ilcf 
b,614L.Assain Givil zone. 
G Lv~.,  a h t i. 
L'opy ioll 

-un C 	'L: 11 , Thn CPMC, As. 	irc!o,C- I 1,A.1 ,  

2) 

J ) 	 is , 

e 	;ial ('01110E4 ,ned. I 	Th 0 11 i 

	

Executive iz- 	JIM 

4 



1. Ilia Chief jhlginovm ~ 

Xotlo, 

2, Ilk Chief Enginoom. 
Depaji-inwa Moms, 

Yone, 
'13' mgalqiv-5600()9 

3 'Ito Chief Posahastor Whiml, 
Assmit Circle, 
03"1606-78 100 1 ., 

0 
— 3-C 

0% due mpect refel -ring to 10sul,ject insigioned above I wonlY like to loy belbvym NK. 
to] iowingfiacts for finvour ofyour kind cons, 	-- i I  

IQ A I was :wpohlled as JEO mder to Dqmillnent ofT ,~ k'Cornilluilnicaoun in Anowl VIM.- 
vidc- OrderNo I 6( ~ )Gql XYTIQ 72 1, did.25-09-92. Shce dwn I mn midrig tindoi -  DQP oil D"'I'111:11ioll 
Uplu el (lbur) yZ-111 -s I had bVt-Ilgi.-Il Dopul"'Ition Allommice.q. Bw t1le I)opjIt,, Iji( )n 
Aoippud mitwo lAcm6eq 1996. Onc ~-.,  I ha ~ [ buen trzuisl.~rwd tojoill 	 ("MI, 
P;lshi lghat vidt~ CE' loHm -  no. 	 dt& 19-03-1.999 md accordingly I had applied for 
rolemqin ~g. But DOP was unable U) inelease nio. without ~py reHever. 

1hal Siq as per The Wice Odor no. 1(L40 I )200]/CE-ASM/1459, did 22-11-2001 circukii,-d i f 
` ivil) fi - 0111 JE,  jUarmt Circle Its  undersigned has been ro-dmig gilated as J'1'0((- 

SiAlsoquently as per Q oRice orwier noAyIA,  MSNT/1-7/8 ~ Md. 09-011-2002 di: ~ 

bee-ij Wed W WOMAN, 105ou 1W. d ie  yjjj(cj sul ~jocf to file absoq)(ioirl to file 8SNI.. H i'~ IlIVIlIioI!Vd Ill: 
I opled bw Amphou N) A BSNL;md lily 	 lil this 	ill,,  
Pr(-, s~idvnhial Wer Ims -ihvo'bk~ cn ~.Ixlo.~., ~'d 1,b]. ready 1 -t4orvilce. 

A is lllelitiollM that 11~,,  colmayles We "Who are. working driclor I3SNL as.JTO(o iliev- ai-o 
in the scalu 0.6504205100ou volf Esceltiboi, 2001. 	 I)eing.  p.- tId 

3DA—Bomis wid drawn their ITSM. Alvall m; ef. October, 2006 to Novornbei j, 2001. 
But fill dot,,~ 	lwdlr~ rsi, F~ned Ims im! been prWed %Mi tho 13SNLarrem -s. boim!4 js wel I 

Sc;lle i:iy fill ,  "1111 ,11ol-ity coilcorn. 'in 	rogsull mplowl Ilave 110ml ma(le ii - 0111 ,1;Ill" MI(I 
d%ied MOW= addIvondw M 

bam Aw"a "A a, 

!- , III sorry to h0hrin yon Wqil'no action in tfii ~-- I-egard to lllili,~,Nle A I Illy Y) 	̀IIICL' ~ ; IINN (Wk-l! 
a 106fied P&M, Him 1IIj ,&r ~.iguvd hav ~~ no othor oplioll but toll tAx t1w help ufthc Court ol ,  

SO Plow wave mv hom ihis gival linan6al low UIts is Or your kind irdbrination wid ne c ,~, ss a j y 
action, 

Tl im 11(i I 1 .~~ y ol I 	r. 

Ymns RATHilly. 

4CP  

I Y~ l  

(INID. AW.AVAR 1`f.UX ~iA1N) 

postal 	Solh-Divkiuli. JoHlal. 

As"mu ll AMC, (QUIVUhmi aw AdAmNon pk%s,, . 
0.1,9 A. 

C1 -C C 	 I A NO MGM ~If j"n"C' ! ~ * 5~_-~j  I ;/ J~. 	Y I eA_so 

D, I alA al, 	o I -o5_2oo .3 .  

4 
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0. 
77-  j 7 

1,111~.Kirtrwzffa'  Hats 
ALL Xx"a-ft tw %'F av %9' 

WELECOMM ,,EL WENO 
C I., , 1, RAL 110DY 

No 15-2, 80-SIZ di 3-7-80. Al, 
Recognised by D-011M) vide lelte , 	- 	

-1-85-SR(Vol.V) dt. 
Recognised under (:(.'S(lLSA) Rules 1993 

v i (le letter No. 13 

1-12-95 Department of Teleconi'llunicatiOlLs ,  GO" of Indial 

(Central [lead Quarter:) 	 , TAMILNADI). 
GROUND FLOORTELEPHONE EXPIANGE, 

POLLACH.1-642001 

EKHARAN 	Shri. PLRAVI Shri SHANTANU CHO,UDIIURY 	Shri.M.GLINAS 	 Trcasurer 
P  r 'iident 	

Ge"entl Secretary' 

16 	p1j: 114259..220250(0) 	Vh: 0422-2432203(0) P6'- 03842-230.5 (0) 0422-2629200(it) 
'03842-267466(R) 

li: bsrli 	Dre(j Web Site: htlp-'. 	.4-t 	
61 

TO (2) .(I)To 	 ter General 
The Chief Post Master General 	Tlie Chief Post Mas 
	3 

N.E.Postal Circ l e Assam Postal Circle 
Mehgdoot 13hawan 	 slilljong-793003 

Guwahati-78 1001. 

(3)To 	 .(4) TO 
A. The Chief Engineer(Civil) Ile Chieffngijine'~Civil)'; 
BSNL, N.E.circle BSNLI, Assarn Orcle 

1 	)7 	 Silillorig-793001 Guwahat -78 101 

(6) To (5)To 
The Chief Engineer(Civil) 	The Superintending En&eer(Civi 

Department of Post 	 Postal Civil Circle 

Bangalore. 	 Yogayog Bhawan 
36, C.R. Avenue 

-700012. Kolkata 

-designated as Junior Telecom Sub: Reptriation of Junio 	9 r En 'ineers now re 
0 	fr6 ' DOP to BSN L. fficer 	rn 

Respec, 
4'-S best known to You. Needless to 

f6d Sir, 
The above matter 

exP in la' fluther.The Junior Engineers wor* king tuidert.he Postal .  Wing are 

ng 

MKI 
T, 

Al i'A It 11 A ft-in 

WA 



011 ;K*C0H11t 
0 	 ullaccollm , 1111C 11LI11111iattoll W11111mll Jll) lallit ot 111cil"owil l  

V" of"'Adrilimstrativc llePl ligclice & due to rcd 1,11)IS111 Ol'bureaucracy. 11 Is VVIA 

J'()jj ujjaje t o  state tliat Inspitc' ofticar cut directives & st',111ding orders Url 
perttaining to, cleputation, the same is bluntly & intentionally being.  

overlooked by the concerned authoritieS. 

act that ic Postal Autliorl(Y Wearc,aC(ILK111ited with the ,  11, 	tI 
r I 	

'& following ofrUles pertaining to -nce is-best kjlgwjl 1br the strict adhe 
k;~ ,e jt~, re , of Staks 	I & F-stablishmen i t -.13LIt unfort'Linately here it draws bl, 

We most regretfully mention that inspite of - issuing of' 

l severalbr&rs pertaining to repatriation it is not been honoufed by the postal 
alitilorit". In the recent past another order related to repatriation was issued y 	

ti but it sceins to fall in deaf cars of' by tl)e Chief Enginner(civil), GUwalia 
I)ostal atithority. 

it the Junior krigineers deputed to i t is very  III , 1j)rI t l i jau~ i li, 
-oils are tile Postal wing are deprived oftheir 1cpj ,tin ite cla rris.No sincere eff J , 

being made by dic concerned au.1iorities so fitr to look in to the matter-41iis 
-s Is a distinctive example off'orceful violation ofstai ing nomis & ordet 

who are supposed to be known as best pi tector offfic same. 

i  S 
	

-epatriati6n of Jumor Engine rs working,  als6 earnt that the process of i 	 e 

M All Offiler circles excep't Assam 	N.J.,
" circle had been completed lono 

back. 

()Ur Association lias takcii a seriOUS ViCW Oil tiliS Tnatlff& 
-ied"at 	y action to repatriate all the requesting you to ijutiate min 	i e necessai 

Rillior Engin6ers.wo)rking under Postal wing. 

In view ofthis, We ~re In the opinion ti -iat a amicable & a 
I 	eh by the Postal.a~uthority as well as concerned ud 'cious decision w i ll be tak 

N.E. circle to get, tYie Olicials Chief Engineer (C i vil) of'Assam 
i- 	repatriated. 

-07-03 Ifthe process ofrepatriation is not completed by 31 
IF !  j  

We.will be lA with tio other alterriative out to) take-the. shelter of Law Joi r 

-edressa 1. 

a 

I 



 

0 

0 , 

11 
' . .A; 	Kq 1.1 ~)4 

I 1AR A I* CI IANCHAR N I OAM I 1,%j I 11 . 1) 
(A GOVI', OFINDIA FNTFI(11RjSj:) 

OFFIC1. OF '. , I III'. CHIEF LNGW-JI-1:101) 
ASSAM CIVIL ZONE: (A)WAHATI 

No' 10 5())2(X)-1/Cl_-, A.SM/(;l I/ 
Darc:- ) /08/200.3 

TO. 
nic superinicilai lij,, 1, 

ftstii Civil drcic 

Yosay,08 Dhawan, 
36,C.R.Avenuc 
KA600W'l 2 

Sub:- Reg ItCPIH-360 1 1  ofhmior F.1111ifICCIS J1ojV 

	

DUP1oBSNL. 	 TOCC0111 Oil tccr hom 

110"'I'llis 0MCC Icticr No, 1( 1 50)/2(X)3/('I- -AS M/GI 1/398 did 09/0-1 /2003, 

Kindly 
F~ fcl 10  111 C - 1b0VC Subject undcr refi Cre"Ce- 1 1111  Jul"1 1 1C ,  (111 -Mcd )-off -11 C nc=s;lr-%' 'Ic, f:m to rclieve,, 1 1 as I 	

to re(picsi Ibr I (lie J.Tffs, 	
)ef J 	 Delld 11,No.2.1. S). d1d.7/02/2003. 

Your C-ul"M'011  if' IWS fegard is solicitc (l .  

-<C 	 ki 7D . r  it].)  xmu I i 	Incer(Ad 9 

B IN 	it Civil zolic S 
Gulvalq1i 

10 : COPY 	PrC5idcn(,AIJEA(CI IQ) for hilorilllijoll wilh reCto I l is It. No-O l/AIJLA/picsldciit/Coi -rr./()I dtd.26/06/()3. 

q 
Exec~~vc E nmr(Adnin.) ~j 
0/0 (116,qlfi 	ngir1ccru 
BSNL,.`As~A civil zone  
GuAhatL .4 

J ; 

4 
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il 

I 

*rP21  RIF' T9 

11161111 AI-h VNIll 

I I o oli 1 

4. 
0 No." W-1111-1 11) Ocit 

.::I/ w)"m". JUG a 

I' jr 	na Ur.-oll 11 pt'lltoptlLill) ,  11wit";wo III Olt: ImIllioul 	111LIM011.11 
:616V. lid  s 6ing recolved in tim,  Nrectotate Nom omploycon, In different Circh.- ; 

io" 	'Clatinu to pw 	 '110 (Almr J-1illi.- about 111f t 
, 
rs', r 	 luov~ . 11110dic"ll 	 Ctc, and ollm 

Ms., 	facilitios 	 tho toinv; U0110 it 	ind,  
~7  07111 16,d , colld lions 	thair appointmont.j wililu. ;Ij(;Il ill(IMLILml lup"C'noill'Itions to Jim' 

, 
4 
 Djrbctor0Q - ~nd ovidn winctimc"'s to'Alm hon'blo,  Minist I 

 rt;,' (;LlllllUi W.' tU1,111Y 
preclud.. 	 c:, 	a pifmArlf!I"rq;i-:an for thu lj~flrld j 1 hat ill lllali ~ of thew cn , 	III 

Ox t iclosod is, tho hcij ~u 	 I;k((," lw;pc 	 init011y 0 11 	 Y I 

11"Ov  11IN
I i oil  oRco"moci numority if) 11"o Urdu whum- tht) fillov III(A) ww; NIM till'on 111). 

11110i lly if 1004) crism, 11 ir) roplimi r Jwjiv( ~O 0 w I I III(; (All, mlillillolli 111111111(jOlIll"Ill 

ldy'eli 6 16 Oficlusad Willi 010 Y: 
1. YOU YAII Z 1) p I ("Ir; ir"I 	11wl ill III(-" fw -.~ of h pllc",I ~ 	 a vary poor axpreuriJor 

V 	Or, 	;;id -it') paret III UllU"ttil',fo(;1wy tf.-6potmo Ir6t 0 dillt.:wIlit low,, 11; In 0 Ill i 	 y 	 I 
ill"O CIII4 ill 

, 
o agUriavot) individw;I 160"', molivIIII -id 11) wplw.fll 

1  0 hN c::I!.o Io III(" 

I 	It 
11 1 	1 1~1t! 11 Iobu6l,  Illtumnlvo 4)11.1;1111 "Itil)IN. ")Ill. (it III#) Ili , -.t PrIlicip1w., of 111111will 
re ,'jourcoo lmlinnomant that all of 03 111,0% 11 to (c'miwitilmir i-, lo 0lV;MI).,pIc)lllIA 'Ind 

I lmvw kill Om Imfill I(; Vilito 0) 
v nro to 111,1't YUtl (11 ~0 (Jill) h1ti"IlItoll to 1111-t% illilloltillit ompw,( (if Old 

-din;ilu ullicons to du tho- I; i 	I w(juld Incillagoirionl'ond also exhort your t;Cltju( 	 o Im 
If 111,onco again requo.,;t you tu,onsuru pruiript an 

1~ 
 olluctivo atteliflull to onch and 

!1..!-&&Y` ln -~Ividual reproscritation roccived at diffommt lovekl in your Clrdc. k3pe6fic 
oppro 40 61d bp give'll to see -  that 1110 rbply, ill whic',hover ~ Imqlwqln, it'i ,; lsmiui d, 1". 

Mod so as to (-,Utiv(,.y (lillykjIll 1"IcIn 	alld 61:,(),  111 'Illwit cimion" III(" bof rdcil ~ jv~o 
1`141,10111 11 11~ fldlrj ~ iho doclriun takon. 	ny 	Muy for yo(i lij Itku , ~.tfltablv It Ill. 	Im imcuU, 

"Callousno:m Oil tho palt , of the orl i 
I 
 I 	i L notice cl any 	 'Jilifig --mell fillol loplit"s and 

~ .111 - 	. 	ai  C 	I 
~:V~ 1ch 	1~~ nd to ba totally hindc(Itiale ill 	ot Illo 	 I hav" 

p'-flilou here'. 

;Oq 1 	:316030 ucklluwledyc rccoipl Uf thi! .- Iollor. 

VVItli iegordr, 
A's 

L;hgij' V1jay Chll;ala, 	 1:1Y. 

TA) 1114 	 Im I 

, 

7 

I 
 A 
LI 
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L7. 	l ij 
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~4~ 1 ~ - - 1[ - 	- 

v4l 
A77 

of 

J!Al 

lot, 

A A.,  A.,  P41-/ ") Ir * 

Oil  

hu L ovil 	41 3111., L3,01 	orA I' t-or 	;141.! ,  1 	I' ll i (1111P UY 	(Till 
j 	 PIP'L 	 (Il l  

	

f 	lt,&v addr(Int; Lu 
fit 

1 1 1,  J 1409wililnO.lionts or: Om rMI1111111 ,  til l. ,  till Am, ~ "11,j 

r dA I I Ij r r i In 4 In u I I I; tj L Jolo I I n luntlo ,  I)y ('Il ~ , I' 
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